
e-FIR No. 000289/2021
State  vs   Unknown

PS Prashant Vihar
18.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This  is  an  application  for  release  of  Mobile  Phone  make

“OPPO A53” on superdari.

Present: Ld. APP for the State.

Applicant/owner Ritesh Raj with Ld. Counsel.

Report received from IO perused, whereby IO submits that case

property is still  in PS GRP Kota and some time is required to transfer the

same in PS concerned.

In view of this, matter stands adjourned for 06/07/2021.

Fresh report be called from IO for said date.

Copy  of  this  order  be  sent  to  applicant  and  IO  concerned

through electronic mode.

   (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021



FIR No. 46/2021
State  vs   Rakesh @ Bigada

U/s 379/411 IPC
PS Prashant Vihar

18.06.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This  in  an  application  seeking  released  of  accused  Rakesh  @
Bigada on personal bond.

Present: Ld. APP for the State.

Ld. Counsel for the applicant/accused Rakesh @ Bigada.

Application perused.  

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

11/05/2021 and even lapse of more than a month, he is not able to arrange surety.  

Submissions  heard.  Record perused. Report of IO also perused.

In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. Govt. of  NCT [W.P. (C) 10689/2017] and keeping in view of the

submission  made,  the  application  is  allowed.  Accused  be  released  on  bail  on

furnishing personal bond in a sum of Rs. 10,000/-.

Application stands disposed off. 

Copy of  this order be sent to Ld. Counsel for the accused through e-

mode.

   (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021



FIR No. 023920/2020
State  vs   Suraj

U/s 379/411 IPC
PS Prashant Vihar

18.06.2021
Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This  is  an  application  seeking  release  of  accused  Suraj  on

personal bond.

Present: Ld. APP for the State.

Ld. Counsel for accused Suraj.

Application perused.  

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

17/12/2020 and even lapse of around six months, he is not able to arrange surety.  

Submissions  heard.  Record perused. Report of IO also perused.

In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. Govt. of  NCT [W.P. (C) 10689/2017] and keeping in view of the

submission  made,  the  application  is  allowed.   Accused  be  released  on  bail  on

furnishing personal bond in a sum of Rs. 10,000/-.

Application stands disposed off. 

Copy of  this order be sent to Ld. Counsel for the accused through e-

mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021



-1-
FIR No. 622/2009
State  vs   Sarvesh

U/s 380/457/411/34 IPC
PS Prashant Vihar

18.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application u/s 437 CrPC for grant of bail to accused

Sarvesh.

Present: Sh. Vikas Jangra, Ld. APP for the State.

Ld. Counsel for accused Sarvesh.

It  is submitted on behalf of applicant/accused that he is in JC

since 31/12/2019 and he has been falsely implication in the present matter.

Per contra the Ld. APP opposes the bail application offence is

non-bailable in nature and recovery is effected from the accused and hence it

is not a case of false implication.  

IO has filed the reply and objected the grant of bail on the ground

that the accused might commit other offence if released.

Heard.  Record perused.  

It is pertinent to mention here that the charge-sheet in this matter

is yet to be filed.

It is a settled law that no specific pleading is required to be made

for enabling the accused benefit of default bail.  The accused in this matter 

Contd...



-2- FIR No. 622/2009

has filed a bail application and is ready and willing to furnish bail bonds.  The

perusal of the record reveal that the accused has been in custody for more than

90 days and the charge-sheet is yet to be filed.  Thus, the accused is entitled to

the benefit of default bail u/s 167 (2) CrPC.

Moreover, even considering the given facts that the accused is

in custody for a considerable period of time, no fruitful purpose would be

served in keeping the accused in custody.  

Accordingly,  accused  Sarvesh is  admitted  to  bail  on

furnishing bail bond in the sum of Rs. 15,000/- with one surety of like amount

subject to the following conditions:-

1. that accused shall appear on each and every date as and when called

upon.

2. that accused shall not tamper with the evidence in any manner.

3. that  in  case  of  change  of  his  residential  address,  accused  shall

intimate the Court about the same.

Copy  of  order  be  sent  through  e-mode  to  Ld.  counsel  for

applicant/accused,  DLSA  concerned,  IO  and  be  also  sent  to  Jail

Superintendent for necessary compliance and information to the accused. 

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021



FIR No. 90/2021
State  vs   Rajender

U/s 20 NDPS Act
PS Prashant Vihar

18.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This  is  an  application  for  return  of  jama talashi  articles  ie

OPPO  mobile  phone  and  cash  of  Rs.  2,350/-  moved  by  the  applicant

Rajender.

Present : Ld. APP for the State.

Applicant Rajender with Ld. Counsel.

Heard.  Report of IO perused.  

In view of report of IO, the jama talashi articles i.e OPPO mobile

phone and cash of Rs. 2,350/- only be released to the applicant as per seizure

memo after due verification of identity and against proper receipt. 

Application stands disposed off.

Copy of this order be sent to Ld. Counsel for applicant and IO

concerned through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021



FIR No. 105/2019
State  vs   Naveen @ Kala

U/s 392/411/34 IPC
PS Prashant Vihar

18.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application u/s 437 CrPC for grant of bail to accused

Naveen @ Kala.

Present: Ld. APP for the State.

Sh. R. Rama Chandran, Ld. LAC for accused Naveen @ Kala.

Record perused.

As  per  reply  of  IO,  accused  Naveen  @  Kala  has  not  been

arrested in the present FIR.

In  view  this,  present  bail  applications  stands  dismissed with

liberty to file afresh after rectification.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021
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e-FIR No. 33282/2020

State  vs   Naveen Bhardwaj
U/s 379/411 IPC

PS Prashant Vihar

18.06.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This is an application filed on behalf of applicant/accused Naveen

Bhardwaj for grant of interim bail as per HPC of Hon'ble High Court of Delhi.

Present: Ld. APP for the State.

Sh. R. Ramachandran, Ld. LAC for accused/applicant Naveen 

Bhardwaj.

Ld. LAC for the applicant/accused prayed for grant of interim bail as

per the directions issued by HPC of Hon’ble High Court of Delhi. 

Ld. APP for the state and IO fairly conceded that the case of applicant

is also covered under the fresh guidelines dated 04.05.2021 & 11.05.2021 issued by

HPC of Hon’ble High Court of Delhi. 

Heard and record perused. 

The  accused  is  alleged  to  have  committed  an  offence  which  is

punishable with less then seven years.  Further, the period of custody of the accused

in present matter as reflected in report of Jail Superintendent and the report of IO, is

more than 15 days.

Thus,  in  view of  the  fresh  guidelines/advisories  issued by HPC of

Hon’ble High Court of Delhi vide orders dated 04.05.2021 and 11.05.2021 and also

by Hon’ble Apex Court in Suo Moto Writ Petition No. 1/2020 Contagion of Covid-

Contd...



-2- e-FIR No. 33282/2020

19 Virus in Prison v/s Mr. Dushyant Dave Sr. Advocate & Ors and taking note of

the submissions and the fact that the grim situation which has arisen in Delhi, due to

exponential surge in the cases of Covid-19, and the mortality rate thereto, in the

interest of justice, applicant/accused  Naveen Bhardwaj is admitted to interim bail

for  a period of  90 days from the day of  his  release subject  to his  furnishing a

personal bond in the sum of Rs. 15,000/- to the satisfaction of Jail Superintendent.

The day of his release would be counted as first day. Accused is further imposed

with following conditions:- 

1. He shall furnish mobile phone number to the IO/SHO/Jail Superintendent

against acknowledgment which shall be kept operational at all times, so that

they could contact the applicant.

2. He shall furnish present residential address (during interim bail period) to the

IO/SHO/Jail  Superintendent  against  acknowledgment,  so  that  they  could

contact the applicant.

3. He shall not try to tamper with or influence any prosecution witness in any

manner whatsoever.

4. He shall not indulge in any similar offence while on interim bail.

5. He  shall  directly  surrender  on  expiry  of  interim  bail  period  before  the

concerned Jail Superintendent before 5.00 PM and also under intimation to

IO. 

Application stands disposed of accordingly. 

Copy  of  order  be  sent  through  e-mode  to  Ld.  counsel  for

applicant/accused, DLSA concerned, IO and be also sent to Jail Superintendent for

necessary compliance and information to the accused. 

Proceedings were conducted through video conference and there was

no complaint of any technical glitches nor there was any grievance regarding the

audio and video transmission. 

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021



FIR No. 0426/2021
State  vs   DL 8CY 6616

PS Prashant Vihar

18.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This  is  an  application  for  releasing  of  vehicle  bearing

registration number DL 8CY 6616 on superdari.

Present: Ld. APP for the State.

Applicant/owner Vikas Jain in person with Ld. Counsel.

Report received from IO perused, wherein it has been submitted

that  investigation  in  this  matter  is  pending  and  mechanical  inspection  of

vehicle in question is yet to be done.  Some time is required by IO for the said

purpose.

In view of this, matter stands adjourned for 26/06/2021 and fresh

report be called from IO for said date.

Copy  of  this  order  be  sent  to  applicant  and  IO  concerned

through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021



FIR No. 98/2021
State  vs  Akash

U/s 387/34/102-B IPC & 25/54/59 Arms Act
PS Prashant Vihar

18.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application for issuance of NBWs against accused

Akash S/o Sh. Babu Ram, filed  by IO/SI Manish Kumar.

Present: Ld. APP for the State.

Applicant/IO SI Manish Kumar.

Application  perused.  It  seems  that  accused  is  deliberately

evading the service.

Issue NBWs against the accused  Akash to be executed through

SHO concerned, returnable on 17/07/2021.  NBWs be will signed digitally.

Application stands disposed off.

Digitally signed NBWs and digitally signed copy of this order be

sent to IO concerned through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021



FIR No. 98/2021
State  vs  Parvesh @ Goriya

U/s 387/34/102-B IPC & 25/54/59 Arms Act
PS Prashant Vihar

18.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This  is  an  application  for  issuance  of  production  warrants

against accused Parvesh for production of said accused at FSL, filed  by

IO/SI Manish Kumar.

Present: Ld. APP for the State.

Applicant/IO SI Manish Kumar.

Application perused.  Perusal of record reflects that direction for

recording  of  voice  sample  has  already  been  granted  vide  order  dated

22/04/2021.  In pursuance to the same, IO submits that production of accused

before FSL is required for taking his voice sample.

Jail Superintendent concerned is directed to produce the accused

before FSL Rohini on 05/07/2021 at 11 am.

Application stands disposed off.

Digitally signed copy of this order be sent to Jail Superintendent

and IO concerned through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021



-1-
FIR No. 232/2009

State  vs   Rakesh Kumar Sharma
U/s 27/54/59 Arms Act

PS Prashant Vihar
18.06.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This is an application filed on behalf of applicant/accused  Rakesh

Kumar Sharma for grant of interim bail as per HPC of Hon'ble High Court of

Delhi.

Present: Ld. APP for the State.

Sh. R. Ramachandran, Ld. LAC for accused/applicant Rakesh 

Kumar Sharma.

Ld. counsel for the applicant/accused prayed for grant of interim bail

as per the directions issued by HPC of Hon’ble High Court of Delhi. 

Ld. APP for the state and IO fairly conceded that the case of applicant

is also covered under the fresh guidelines dated 04.05.2021 & 11.05.2021 issued by

HPC of Hon’ble High Court of Delhi. 

Heard and record perused. 

The  accused  is  alleged  to  have  committed  an  offence  which  is

punishable with less then seven years.  Further, the period of custody of the accused

in present matter as reflected in report of Jail Superintendent and the report of IO, is

more than 15 days.

Thus,  in  view of  the  fresh  guidelines/advisories  issued by HPC of

Hon’ble High Court of Delhi vide orders dated 04.05.2021 and 11.05.2021 and also

by Hon’ble Apex Court in Suo Moto Writ Petition No. 1/2020 Contagion of Covid-

Contd...



-2- FIR No. 232/2009

19 Virus in Prison v/s Mr. Dushyant Dave Sr. Advocate & Ors and taking note of

the submissions and the fact that the grim situation which has arisen in Delhi, due to

exponential surge in the cases of Covid-19, and the mortality rate thereto, in the

interest of justice, applicant/accused Rakesh Kumar Sharma is admitted to interim

bail for a period of 90 days from the day of his release subject to his furnishing a

personal bond in the sum of Rs. 15,000/- to the satisfaction of Jail Superintendent.

The day of his release would be counted as first day. Accused is further imposed

with following conditions:- 

1. He shall furnish mobile phone number to the IO/SHO/Jail Superintendent

against acknowledgment which shall be kept operational at all times, so that

they could contact the applicant.

2. He shall furnish present residential address (during interim bail period) to the

IO/SHO/Jail  Superintendent  against  acknowledgment,  so  that  they  could

contact the applicant.

3. He shall not try to tamper with or influence any prosecution witness in any

manner whatsoever.

4. He shall not indulge in any similar offence while on interim bail.

5. He  shall  directly  surrender  on  expiry  of  interim  bail  period  before  the

concerned Jail Superintendent before 5.00 PM and also under intimation to

IO. 

Application stands disposed of accordingly. 

Copy  of  order  be  sent  through  e-mode  to  Ld.  counsel  for

applicant/accused, DLSA concerned, IO and be also sent to Jail Superintendent for

necessary compliance and information to the accused. 

Proceedings were conducted through video conference and there was

no complaint of any technical glitches nor there was any grievance regarding the

audio and video transmission. 

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/18.06.2021
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